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1. Name of corporate debtor NAMI STEEL PRIVATE LIMITED
2. Dateoftnc@ 24t07 t2012

3. Authority under which corporate debtor is in
corporated / registered ROC Ahmedabad

4.
Corporate ldentity No Ttrrn itedmilrty
ldentification No. of corporate debtor u27 1 00 G 120 1 2PT C07 1 27 0

5. Address of the registered office and
principal office (if any) of corporate debtor

Survey No. 316-P, 317-P,342-p & 343-pNJano
Ford Road, Opp. Chharodi Railway Station,
Ahmedabad, Sanand. Guirat. lndia 382110

6.
Dateofclosu@
Process

23t04t2024

7.
Liquidation commencemeni OaiilI
Corporate Debtor

2310412024

L Name and registration number of the
insolvency professional acting as liquidator

Mr. Bhavik Haribhai Rupapara
Registration No.
I B B Ut pA.00 

1 ilp -p.027 41 12022-2A23/1 41 96

9.

10

Address and e-mail of the liquidator, as
registered with the Board

Add: 303, Silver HillApartment, pal Road, Opp
Sanskar City Apartment, Opp Ramdhan
Ashram, MavdiArea, Rajkot, Gujarat, 360001.
Email id: cabhavikr3@gmail.com

Address and e-mail to be used for
correspondence with the liquidator

SSARVI Resolution Services LLp
Add: 8-610, BSELTechpark, Sector30A, Opp.
Vashi Railway Station, Navi Mumbai - 400703
Website: www.ssarvi.com/
Email : cirpnamisteel@gmail,com

11.L Last date for submission of claims lnn5Dou
Notic
derec
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tr
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..ir n.r.by ffi company Lr* Tribrnffi
I the commencement qltlqliqu'dation of the NAitrll Sre* nRIVATE LIMTTED on-ziiOqtzOzq.
;takeholders of NAMI STEEL PRIVATE LIMITED are hereby calted ,pon to irOritln.i1. claims
rroof on or before 231051202.4,, to, the liquidator at the addreis mentioned ugjinit 1;, No. 10.
inancial creditors shall subrnit their claims with proof by electronic means on[. ntt other creditors
submit the claims with.the proof in person, by post oiby electronic means.
nission of false or misleading proofs of ciaim shalt'attract penalties.
;e a stakeholder does not submit its claims during the liquidation process, the claims submitted
ch a stakeholder during.the corporate insolvenci resolution process under the lnsolvency and
ruptcy Board of India (lnsolvency Resolution Process for borporate nersons) n.grtrtiorr,
shall be deemed to be submitteci under section 38. '

SD/. Mr. Bhavik Haribhai Rupapara

z6tq4t2[24 Registration No.: IBBUIPA-0o1llP-P-Ozt41l2}22.2\2itt+fgO

r: Mumbai In the matter of NAM! sTEEL pRtvATl'flli,llfltd]
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I eHlvtx HARIBHAI RUPAPARA

i tusouveNcY PRoFESSIoNAL
i nro no tBBt,tPA{ot,lP'P'027{tr?0"2'2023'14196


